Court No.2
HIGH COURT OF SIKKIM

Record of Proceedings

I.A. No.01 of 2024 in CRP/69/2024/(Filing No.)
SANGAY DOMA BHUTIA AND OTHERS APPLICANTS

VERSUS

M/S YAMA ENTERPRISES PRIVATE RESPONDENTS
LIMITED AND ANOTHER

Date: 22.10.2024
CORAM:THE HON’BLE MRS. JUSTICE MEENAKSHI MADAN RAI, JUDGE

For Applicants Mr. Zangpo Sherpa, Advocate.
Mr. Mohan Sharma, Advocate.

Respondents
R-1 Mr. Anmole Prasad, Senior Advocate.
Mr. Sagar Chettri, Advocate.
Mr. Thupden Youngda, Advocate.
R-2 Mr. S. S. Hamal, Senior Advocate.

Mr. Pradeep Sharma, Advocate.
Mr. Anirudh Gupta, Advocate.

ORDER

I.LA. No.01 of 2024 is an application filed by the Applicants under
Section 5 of the Limitation Act, 1963, seeking condonation of 278 days’
delay in filing the Civil Revision Petition. The grounds for the delay
have been enumerated therein.

During the course of hearing Learned Counsel for all parties,
Learned Senior Counsel for the Respondent No.1 pointed out that in
Paragraph 3 of the I.A. erroneous statements emanate pertaining to the
date of filing of the Writ Petition under Article 227 of the Constitution of
India as it is averred therein that the date of filing was 21-11-2023
when the actual date of filing as per the records is shown as 26-03-
2024.

This matter has however been clarified in the open Court from the
records of the Registry of this Court which indicates that the original
date of filing of the Petition indeed took place on 21-11-2023, defects in
the Petition were pointed out by the Registry which were ultimately
rectified and filed before the Registry on 26-03-2024. The delay in
filing the rectified Petition was put to the notice of the Registry and the

concerned official had condoned the delay.
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In view of the explanation and the records of the Registry, there
is no serious objection by Learned Senior Counsel for the Respondent
No.1 to the Petition seeking condonation of delay.

Learned Senior Counsel for the Respondent No.2 has no objection
to the I.A.

Having considered the arguments advanced and the records of the
Registry, I am satisfied that sufficient cause has been advanced by the
Applicant explaining the delay, which is consequently condoned.

I.A. No.01 of 2024 stands disposed of accordingly.

Register the Civil Revision Petition.

As prayed for by Learned Counsel for the parties, list on 28-10-
2024.

Judge

22.10.2024

ds/sdl
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